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(b) if 10, the 4etail1 thereof ? 

THE MINISTER OF STATE OF THB 
MINJSTk Y OF TOURISM AND CIVIL 
A. VIATll•N (SHIU KHURSHBBD ALAM 
IC.HAN): (a) Yes, Sir. 

Statement 

Tbe protocol on Gro11p Tourism between 
India and Paki1tan was si1noct at Islamabad 
oa 20tb May, 1984. Tbe main point covered 
ia tbe Protocol are as follows : 

(a) DeYeloplllCllt of Group Tourism 
between tbe two countries on the 
basis of reciprocity. 

(b) Promotion of Group Tourism for 
a 1tay of upto IS days For aroups 
or 30 to 100 persons. ,, 

(c) Initially the operation will be 
limited to 2000 paasenaen each 
(per quarter) from botb tbe coun-
tries. 

ld) Tbe tours will be as per fixed itine-
raries coverina specific places. 

(e) Tbe llfOUP tours will be baadlded by 
two Government Corporation• con-
cerned viz. Pakistan Tourism Deve-
lopment Corporation and India 
Touri1m Development Corporation. 

(f) Initially this traffic ~ill l-e by air 
only, 

(I} Personal reporting to tbe Police 
by tourists will not be necessary. 

(b 1 Sufficient foreian r.xcbanae would 
be aranted on reciprocal t-asis. 

(i} Visas will be. applied for one month 
in ldvance. 

(j) There will te exchanae or e,peri· 
ence between the two countries in 
statistics, research and publicity 
material. 

(k) Protocol will remain in force for 
a period or one year but can be 
revoked by either party aiving 

written notice. Aftc.- one year 
there will be a review. 

(I) Tbe Protocol · will not cover 
national~ or third countries. 

Noa-Resident ladla• Sclaeme of 
lanstment In Public Limited Com1111ny 

•99, SHRI DHAR.AM BIR SINHA : Will 
the Minister or FINANCE be plea1cd to 
refer to lbe Non-re1iden1 Indian Scheme of 
investments in public limited company 
and state : 

(a) wbelher a comyany incorporated out-
side India in which a non-resident Indian 
(cf Indian oriain) has a substantial share-
holdina, can buy 1barea or Indian companies~ 

(b) if so, the action Government can 
take to prevent tbe non-resident Indian from 
sellin1 the •hares or the foreip incorporated 
companies to a p:rson not eli1ible to invest 
in shares in India; anJ 

(c) tbe procedure and steps taken to sare-
gruard that the scheme is not misu1.ed 
and shares of Indian companies once trar.s-
ferred to 1be foreian company (promoted by 
110 Indian non-resident), do no1 aet into the 
hands or these who are 001 elegible to 
invest in shares in India? 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : (a) to (c) A 
company incorpora1ed outside India can buy 
shares or Indian companie!I' with rhe 
approval of Re~erve Bank or India provided 
at least 60% or the shares or the overseas 
company are o~ned by non-resridents 
or Indian nationality/oi9in. lhe permission 
arantecl l\y Reserve: Bank 10 the O\lerscas 
company to purchase sharts or Indian 
companks is subject /nrer alia 10 1he 
condition that 1be permission would remain 
valid 10 Iona as at least 60~~ or the ol.'ncr-
ship interest i1 held l·y non-residenu of 
Indian nationality/oriain. The company i1> 
required to submit an overseas Auditor's 
Ceuificate in this reaard in the prescribed 
form while obtaining Reserve Bank's appro-
val and also on an annual basis !hereafter. 
Con!cqur 111ly if the ownenbip of the non-
residents of Indian nationallty/oriain in the 
overseas company falls below 60%, _because 
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of ule/tramfer of shares of overse11 
company, the approval aranted by RBI 
will cease to be valid. 
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Nuclear Power A1reement between 
U.S.A. and China 

797. SHRI R.R. BHOLE : Will the 
Minister of DEFENCE be pleased to 
state : 

(a) whether he is aware that there is 
going to be Nuclear Power Aarcement 
between USA and China soon ; and 

(b) whether in view of close relatiom 
between China and Pakistan. China will 
pa!s O\'er the Nuclear Technoloay newly 
gained to Pakistan and the threat then will 
be real to us ? 

THE MINISTER OF DEFENCE (SHIU 
R. VENKATARAMAN): (a) Government 
have information that during President 
Reagon's recent visit to China. an agreement 
for cooperation on nuclear power was ini-
tialled between United State and China. 

(b) Goverment take note of such pos. 
sibilies and will ciosely monitor all develop-
ment in this regard. 

Setting up of Halldloom C:ompln In 
tbe Country 

798. SHRI R,P. DAS : Will the Minister 
of COMMERCE be pleased to state : 

(a) whether any handloom complex is 
being set up in the country ; 

(b) if so, the details thereof ; and 




